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JUDGEMENT (ORAL)

(By Hon'ble Mr, Justlce U S. Malimath,
Chairman)

The petitioners in this case have éought for a‘direction
to grant them selection grade of Juﬁiof Technical Assistant
at the Headguarters of the D.G.E.& T, with effect from 5,9,1877~
6nuards. "The raﬁly of ths»reépondsﬁts is that, Firstiy, the

requisite number of selection grade posts were not available

"in the Headguarters to consider the cases of the petiticners

and, secondly, that the petitioners were not under any
circdmstances qualified for grant of éelection grade, Reliance

in this behalf is placed on the nrder of the Government af-.

i f,' /"‘\u n

. dated 10,1,1577 - A\
Ind;a/produced as Annexureel to the reply. It is clear from

tﬁe said order that for becoming eligibla for appaintment td

~ -

the selection grade, an amployee should have rendered & minimum

| of 14 years of service. The respondents have stated ‘that the

petitioners did not have the requisita"minimum number of 14 year:

0f service in'the year 1971 in the pre-revised scale of that
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grade as fthe dates on which they claim selection grade,

The petitionsrs have not placed any material to satisfy

yus that at the relevant point of time they had minimum

requirement of 14 years of service, As wye are satisfied
that the petitioners uﬁdar sny circumstances uere not
eligible for appointment to the selection grade as they
did not have the minimum 14 years of service as required
by the relevant éouernment of Indiafs order referred to above,
this petition has to faii. AsAtﬁe'pétitianers}uuéfailed
this .
to establish /éontertion, ve need net exemine unnecessarily the
other contentions raised by the petitieners, -
3., For the reasons stated above, this petition fails
and is dismissed.l No costs,
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